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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 15 	192 

DATE OF DECISION 514 

hLi ahebub Bhal. R. Padhiyar, Petitioner 

Shri P.H, Pathak 
	

Advocate for the Petitioner(s) 

Versus 

Union of India & Anr. 	 Respondent 

Shri Akil. Aureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. iLE. £atei 	 ViceChairrr.n 

The Hon'ble Mr. z4 IRLn tnoorthy 	 Meni 	(ii) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not?  

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



. . .•. '. •.0 

Shri 14ahebub i3häj. F. E&dhiyar, 
Vadavasad ivaS, 
Rajdela, 
havaagar, 	 ...... Ap1icant 

hri P.il. Lathak 	 ...... Advocate 

Versus 

on of India 
The Post Master General, 
Gujarat Circle, 
Navrangpu ra, 
Ahmedabad. 

2, 	The Supdt. of Post Offices, 
Bhavriagar Livjsiori, 
Bhavnagar. 	 ...... iespOndents 

3hri Akil I3.ireshi, 	 ...... Advocate. 

&AL 	Gra:Tr 

IN 

O.. 155 of 1992 	 Lite- 5-1-1994 

.Per 	honble 	hri N.E. Patel 	Vice-Chairman. 

The applicant challenges the legality of the oral 

termination of his employment as an it-sider Postman 

which is brought-about on 4-10-1989. 

It is now conceded on behalf of the respondents 

that,before the employment of the applicant was terminated 

w.ef, 4-10-89, he had put in more than 240 days of Service 

in the year rece.ing 4-10-89, it is also conceded that 

the applicant was not given notice or notice pay as also 

retrenchment coensation as contemplated by Section 25F 

of the Industrial Disputes Act before terminating his 

employment. In the circurtancesthere is no escape from 
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11. 	ei 

11/2/94 	 Heard Mr.Fathakt and Mr.Kureshi. 

M..allowed. Time to comply with the 

direction regarding reinstatement extended 

till 24.2.1994 and time to comply with the 

direction regaiding payment of back wages 

extended till 31.3.1994. No further 

extension will be given. M.h. is disposed 

of accordingly. 

(K.ramamoorthy) 	 (N.B. atel) 
i'•ember() 	 Vice chairman 

a .a .b. 
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o'k) 	 • (N.E.Ptel) 
irrtb'-r (A) 
	

Vte chairman 


